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SHRI JYOTIRMOY BOSU : Let the
Minister give a target date. Let the hon.
Minister assure the House that on such and
such date he will give the answer. The

question can be postponed till that date
in this session. (Interruptions)

SHRI K. LAKKAPPA : Mr. Speaker.
Sir, the hon. Minister has himself admitted
that he cannot give the complete answer.
Therefore, let us not have the discussion
today. Let him furnish the complete in-
formation.

(Interruptions)
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MR. SPEAKER : Mr. Minister, do

you want more time to answer this question?

SHRT SHANTI BHUSHAN : I want
another two weeks to answer this question
fully.

May I answer the question fully on the
last day of this session ?

SHRI VASANT SATHE : He should
be ready next Tuesday.

MR. SPEAKER : You can get full
information within one week. This ques-
tion is transferred to next Tuesday.

AN HON. MEMBER : It should be the

first question.

MR. SPLAKER : Let it be the first
question on next Tuesday.

PROF. P. G. MAVALANKAR : The
minister said that this particular question,
which got the first position in the ballot
for today, had reached the ministry as
late as 18th July. We give 21 days' notice
so that the minister can get full information.
If it reached his ministry only on 18th
July, it means only 9 days were left
for his ministry to get the information.
What has happened to the remaining
11 days? If this sort of thing takes place,
we will have many more questions like this
where the ministry concerned will not be
able to get the full information.

MR. SPEAKER : I will look into it.
Next question.
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I have already given a big statement,
but unfortunately in translating the main
body of the answer, a slight mistake was
committed. Therefore, the only answer is:

(a) and (b) . A statement is laid on
the Table of the House.
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SHRI B. RACHAIAH : Reservation for
the Scheduled Castes and Tribes is not a
new innovation. It has been there from
the beginning. The backlog was there
because of the negligence of the bureaucrats
and their hatred towards the Scheduled
Castes and Tribes. Because of that, the
Parliamentary Committee on Scheduled
Castes and Scheduled Tribes made a re-
commendation for the setting up of a
Special cell to ensure that reservation
has been strictly enforced by the autho-
rities on all categories. I want to know
from the Minister whether this special
cell has been created in the Ministry and
whether a member belonging to the Sche-
duled Castes and Tribe has been included
in the committee at all levels to watch the

progress.

PROF. MADHU DANDAVATE : As
far as the first part of the question is
concerned, I wish to make it clear that if
we are not able to implement the policy
regarding Scheduled Castes and Tribes,
I would not like to throw the responsibility
merely on the burcaucrats. I think this is
the cheapest thing that a Minister can do.
I will not throw the responsibility on the
Bureaucrats. After all, the Minister has
to head the Ministry. He has to share
both the success as well as the failure of the
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policies. Therefore, it shall b#’ my consé
tant endeavour not to throw the blame on
the bureaucracy, but by intervention and
supervision I shall see that this policy re-
garding the scheduled castes and  scheduled
tribes is effectively implemented.

As regards the second part of the ques-
tion,{the statement which I have already
placed on the Table of the House makes
a clear-cut reference to the cell which
we have created. We have also associa ted
scheduled caste staff members with the
cell, and we shall see to it that those who
have a sensc of participation will effecti vely
implement this, and, as the Minister in-
charge, it will be my constant endeavour
to see that thelofficial policies of the Go-
vernment  are implemented effectively.
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SHRI HITENDRA DESAI : From all
the long replies we have not been able to
satisfy ourselves as to what exactly is the
percentage of recruitment in Classes I, 11,
III and IV. He referred to a drive in
November, 1975 and another in July, 1976.

would like to know whether there has
been any drive thereafter.

PROF. MADHU DANDAVATE : The
hon. Member should remember that when
I referred to the absolute figures, I have
also mentioned th~ percentage. There is
a misnomer that the scats that are reserved
are on the basis of total number of seats.
But they are on the basis of total number
of vacancies that arc created and to be
filled from year to vear.  Therefore, the
figures and percentage that I have quoted
were in terms of the shortfall that
was there on the number of
vacancies that were created and  filled. I
did not give the percentage for Class I and
Class II, which is as follows :

Class I (SC)  Year  Quota  Persons

reserved  recruited

1974 17 14
1975 90 78

1976 31 18
Class 1 (ST) 1974 17 2
1975 69 16
1976 22 —

] As far as Clas‘s II is concerned, it is nil
in 1974 and 1975.

Class IT (SC) 1975 36 36
Cless I (ST) 1976 i 7

_ MR. SPEAKER : This seems to be an
important question. I will examine whe-
ther some other time can be given to this
qu;‘?fon. Now, I will not allow further

supplementaries on this.

‘Chairman of India Tobacco Company

*627. SHRI JYOTIRMOY BOSU :
Will the Minister of LAW JUSTICE
AND COMPANY AFFA1IRS be pleased
to state

(a) whether it is a fact that Shri A. N.
Haksar, Chairman, India Tobacco Com-
pany Limited, Calcutta (previously Im-
perial Tobacco Co. Ltd.) sought retirement
from Chairmanship of the Company and
later got himself re-employed for a period of
five years;

(b)Y if so, whether Government’s app-
roval in terms of thc Companies Act was
obtained to his re-employment as Chair-
man ;

(c) the salary and other perquisities
sanctioned by Government and the total
amount of retirement benefits he with-
drew from the Company; and

(d) the names of other Directors of the
Company, if any, who have been similarly
re-employed by the Company and their
remuneration?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS. (SHRI
SHANTI BHUSHAN) : (a) and (b)

Yes. Sir.

(c) The salary and perquisites sanctioned
by the Government are given in the state-
ment attached.

Shri Haksar was not entitled to Gratuity
and Provident Fund but he received retire-
ment benefits, as per the Rules of the
Pension Fund, amounting to Rs. 3,82,831/-
by way of commutation of his pension and
a pension, after commutation, of Rs.

4,493/~ per month..





